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COMMITIEE CW PRIVATE MZ!™E™S' BILLS AD RESOLUTIONS

FIFTEENTH REPORT
(Fourth Lok Sabha)

I, the Chairman of the Committee on Private Membars'
Bills and Resolutions having been authorised by the Cormittee,
present on their behalf, this Tthrir Fifteenth Report.

2. The-Committee mrt on thr 27th Yovember, 1967, for -

: - (IJ) Classification and slloc&ti&h of time for
~ discusslon of the Bills (vide Appendix).

(I1) Sxarmlnation of the following Conatitution
- (Amendment) Bills under Rale 294(1)(a) of
" the Rules of Procedure -

‘(1) The Constitution (Amend"\«-nt) 3111 19647

(Amendmont of articla 3%8) by H. H. Maharaja
rira ra anga ra.

*(2) The Constitution (Amendment) 8111 1967
ndment .of articles 4, 80 etc, 5
shr va-Chandta Jha.

v+ CLASSIFICATIOYW A'™ ATLOCATIOY OF TIME TO BILLS

3. The Members concerned had been invited tA ‘wresent
beftre the Committes their . lews on thoir Bilis. " Dr.{Mrs.)
_ Maitreyee Bose, Sarvashri Eram Da Squnira. Shiva Chandra
Srinibas Mishra,
Jha, s.C. Sananta,LChaudhury Nitiraj Singh and H.H. Maharaja
Pratap Kaahari Dao 'attended the sitttng.

4, Aftef considering all aspects of the Bi1lls, the p
Comi%téb ‘placed one 3111 1in e4tegory 'A' and 22 Bi11s in [
category *B*"and allottod -time, for each of thbse Billas as

shown in eolumn 5 of Appandix.

R Y

* Circulated to Members separately (Bill -Wés. 156 and 160),



-t 2 -

EXAMINATION OF THE COMSTITUTION (AME DMENT ) BILLS

5, The Members who had giveh notices of the Bills and
reoresentative of the Ministry concerned with the Bills had
been invited to be presant at the sitting. H.H. Msharaja
Pfagap Keshari Deo attend4d the sitting, The representative

nf the Ministry of Law was oresent.

FINDINGS OF THE COMMITIEE

1'6, The Comnfttee considerasd the Bills and arrived at
the following findings as a result of their examination of
thp Bills:
(1) The Constitution (Amendment) Bill, 1967 (Amendment
of article 368). by H.H. Maharaja Sriraj Meghrajji
, Uﬁrangadﬁra. N
The Bill sought to amend article 368 of the Constitution
so that in. the case of a Bill seeking to amend any nf the
provisions relaiing to fundamencallﬁights contained in Part III
thereof, the Pregident may, after the Bill has been passed
by the Houses of Parliament and bafore giving his assent,
ascertain the views of the electorate through a referendun,
After considering all aspects of the Bill, the Committee
recommended thgt:the Member miéht be permitted th mnve for
leave to introduce the Bill. '

* (2) The Constitution (imendn~nt) Bill, 1967 (Amendment
of articles 4, 80 atc,) by Shri Shiv& Chandra Jha,

0

" The Bi1l sought to provide that tge Council of States
shall consist of, in addition to 12 nominated Members,

4 rapresentatives from each of the Statas and Jnion térritorie



iestead of the number of rapresentativas allocated in the
Fourth Schadule to the Constitution,

After considering all aspects of the Bill, thc Committee
recomnendad that the Member might be permitted to move for

leave to introduce the Rill.

necommendations

7. The Committee recommand -

(1) that the classification and allocation of time
to Bills by the Committee as shown in Appandix
be ggreed to by the House; and

(11) E.H. Maharaja Sriraj Meghra}jji Dhrangadhra and
Shri Shiva Chandra Jha be permitted to move

for laava to introduce their Constitution
(Amendment) Bills,

NEW DELHI; R.K. KHiDTIKAR,
Chairman,

Novembar 27, 19¢7 Committee on Private Maembers' Bills
Agrahayana 6, I§89 Saka) and Resolutions,



APPEDIX

Category

Time

3. Name of the Bill and the Member B11ll No.
Ce incharge . allotted allotted
by the
Committee
1 2 3 ) 5
1. The Const*tution (Amendment ) 113 of 1967 hour
Bill, 1967 A . - .
E e by Dr, Vrs )
Maitrayee Bose. .
2. The Constitution (Amendmant) 137 of 1967 hour
Bill, 1767 (Amendment of
Eighth Schedulel Sy Shri
rasmo D~ Sequelra,
3. The Constitution (Am2ndment) 138 of 1967 ' hours - '
Bi11l, 1967 (Omission of . ,
articles 291 342 6tc.) by
ohrl agaorge Fernandes.
4. The Constitution (imend=ent) 144 of 197 . hdur
Bill, 1967 {Amzndment of : . ,
rticle 32¢) by Shri Gﬂorge -
Fernandes.
£. The Prrss (Planning and ' 146 of 1967 hdur
Fre=dom) Bill, 1967 by Shri - .
Shiva Chandra Jha. i
£ Th2 Sapr:me Court (Conferment 147 of 1267 ‘ hour
of Additional Powers) Bill,
19¢7 by Ehri Madha Limaye.
7. The Constitution (imendmant) 131 of 1967 hour
3111, 19¢7 (Omission of
article 314) by chri Madha
maya,
8. The Constitution (imendment) 148 of 1967 hours"’
Bi1l, 12%¢7 (Amondment of
article 107) by Shri Madhu
TImaye.
9. Th= Cod» of Civil Prozadure 124 of 1967 hour
(Amand==nt) Bill, 1967 (Amend -
ment of sactions ? 38 and 43)
by Chaadhuryfwitira‘ S1ngh.
-4 . /[ P. T. 0.



194--The Represantation of the

11.

12.

People
1967..
7 and

Amendment)-Bi1l,.
erndmant of sacttone
and insartion-eof’. ..

new section LIC) by Shri

orinibas Mishra.

The Lokpal Bill, 1367 by E.H.
Maharaja Pratap Keshari Deo. -

The Representation of the
People (Amendment’) B1ll,1967
(Insertion of new sections 74

and 7B) by shri Om Prakash

13.

. NV arEl

14,

15.

16.

17.

18.

19.

Tyagl.

The Constitution (.Amendment)
Bill, 1967 (Substitution of
article 156 and Insertion of
cle Y elle
Vaharaja Pratap Keshari Deo.

The Constitution (Amendment)

Bill 1967 (Amendment of article

%64 by H.H. Waharaja Pratap
eshari Deo. '

122

130 o

The Sugar-Cane (Amendment) Bill, 132

1967 by Shri Maharaj Singh
Bharti. ’

The Weeding of Harmful Plants
Bi11l, 1967 by Shri Maharaj °
Singh Bharti.

The Compost Bill, 1967 by
Shri Maharaj Singh Bharti,

The Agriculturists' Loans
(Amendment) Bill, 1967
(Amandment of scotion 4) .
by Shri Mahara] Singh Bharti.

The Constitution (imendment)
Bill, 1967 (Amendmant of
:ar-ticl'*c 59 6

66 _etc,) by
ShT1 S5.C. Samanta, -

149

154

1585

133

of

of

of

of

of

1967 B

1%7 B 1% hours

’

2 hours

~—. -

1% hours

1367 B 1% hours

1967 B 1 hour

1967 B 1 hour

1 hour

1967 ‘B 1 hour

1967 - ﬁ " 2 hours



20.

2l.

22,

23.

The Indian Penal Code
(Amandment) Bill, 1967
(Omission of section 309)

by shrl 5.0, Samanta.

The Health (Periodical Madical
Check-Up of President and
Prime Minister of India) Bill,
1967 by Shri Amiya Kumar
Kisku,

The Prohibition of Bigamous
Marriages Bill, 1967 by Shri
Kameshwar Singh.

The Hindu Marriage (Amendment)
Bill, 1967 (Amendment of
section 5) by Shrl Xameshwar

ngnh,

123 of 1967

127 of 1967

139 of 1967

135 of 1967

1 hour

1 hour

1 hour

1 hour






